
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No. 

	

23 	f, 	1C)fl) 

')2cNX 

DATE OF DECISION 	25.02.1992 

(hricra}an Anibalal Jarjwala. 	Petitioner 

r. J .. • Jacav & 'jr. 	.L . ava1 Advocate for the Petitioner(s) 

Versus 

TJnion of Inig & Qxo. 	 Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 	•Y . 2rio]Jar 	 . • 	• . 	ijo -nber () 

The Hon'ble Mr. •- - hat0 	 .• 	•. 	Nernher (J) 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not? ;K 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 



Chandraiant Ambalal Jariwala, 
6/1089, Galemandi, 
Gole Sheri, 
Surat-395 003. 	 .. Anplicant 

Vers us 

Union of India, 
Through : 
Chief General Manager, 
Telecommunication, 
Gujarat Circle, 
Ambica Chambers, 
B/n. Gujarat High Court, 
Ahmedabad-9. 

The General Manager, 
Telecom. District, 
Narayen Chambers, 
IP-iand Dazar, Varachha Road, 
Surat. 

Divisional Enqineer(Acim.), 
Telecom. District, 
Narayan Chambers, 
Khand Eazar, 
Varachha Road, 
Surat. 	 .. Respondents 

---------------- 

ORAL - JUDGMENT 

Date : 26.02.1992 

Per 	Hon'ble Mr. D.C. Bhatt 	.. Member (J) 

Learned advocate Mr. M.D • Raval for the 

apolicant at the time of admission requested us 

that though the applicant has filed appeal on 5th 

November, 1990 against the impugned order of Divisional 

Engineer (Administradon), Surat dated 12th October, 

1990 Annexure A-5, the appeal has not been heard 

and disposed of till today and he only presses about 

the direction to be g:Lven to the appellate authority 



to disPose of the applicant's appeal at the earliest 

preferably within three months from the date of 

receipt of this order.. We are inclined to accept 

this submission of the learned advocate for the 

applicant. Hence, we pass the following order. 

OIRD ER 

The application is disposed of by giving 

direction to the appellate authority viz. Genetal 

Manager, Telecom. District, Surat to decide the 

appeal of this applicant filed on 5th November, 1990 

against the impugned order Annexure A-5 dated 12th 

October, 1990 passed by Divisional ngineer (Admini-

stration), Telecom District, Surat within three,months 

from the date of receipt of our order. Apolication 

is disposed of at the admission stage. 

[ / 

R C Bhatt 
	

M y Prioli) 
Member (J) 
	

Member (A) 

opera 


